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MINISTRY OF FINANCE 
(DEPARTMENT OF REVENU ) 

(CENTRAL BOARD OF DIRECT T XES) 

Notification 
(INCOME-TAX) 

ew Delhi, the l~.....,July, 2010. 

S.O. Whereas the Cenfral Government in exer ise of the powers conferred 

by clause (iii) of sub-section(4) of section 80-IA of th Income-tax Act, 1961 (43 of 

1961 )(hereinafter referred to as the said Act), has fr ed and notified a scheme 

for industrial park, vide notification of the Governm nt of India in the Ministry of 

Commerce and Industry (Department of Indus rial Policy and Promotion) 

number S.0.193(E), dated the 301h March, 1999. for he period beginning on the 

1st day of April, 1997 and ending on the 31st day of arch, 2002 and vide number 

S.O. 354(E) dated the 1st day of April, 2002, for the period beginning on the 1st 

day of April, 1997 and ending on the 31st day of Mar h, 2006; 

And whereas M/s. Krishna Developers Privat Limited having its registered 

office at 508, Gundecha Chamber, Nagindas Ma er Road, Fort, Mumbai- 400 

023, is developing an Industrial Park at Corporat Centre IT Park, Corporate 

Centre, CTS No. 271, Village Kondivite, Andheri (E), umbai-400 059; 

And whereas the Central Government has pproved the said Industrial 

Park vide Ministry of Commerce and Industry lette No. 15/31/2004-IP&ID dated 

02-12-2004 and later amended vide letter No. 15/31 2004-IP&ID dated 05-05-2005 

subject to the terms and conditions mentione in the annexure to this 

notification; 

Now, therefore, in exercise of the powers c nferred by clause (iii) of sub­

section (4) of section 80-IA of the said Act. the entral Government hereby 

notifies the undertaking. being developed and bei g maintained and operated 

by M/s. Krishna Developers Private limited, Mumb i. as an industrial park for the 

purposes of the said clause (iii). 



ANNEXURE 

Th~ terms and conditions on which the approval of t ~e Government of India has 
been accorded for setting up of an industrial park by M/s. Krishna Developers 
Private Limited, Mumbai. 

1. (i) Name of the Industrial 
Undertaking, 

(ii) Proposed location 

(iii) Area of Industrial Park 

{iv) Proposed activities 

Krishn :::1 Developers Private 
Limited 

Corp ~rote Centre IT Park, 
Corp brate Centre, CTS No. 271, 
Villa!;;;~ Kondivite, Andheri (E), . 
Mum pai~400 059 

1 420 .. 08 Square Meters 

Nature of Industrial activity with NIC code 
NIC Code Description 

S. No. Section Division 
A 8 89 

B 8 89 

c 8 89 

D 3 36 

{v) Percentage of allocable 
area earmarked for 
Industrial use 

{vi) Percentage of allocable 
area earmarked for 
commercial use 

(vii) Minimum number of 
industrial units 

Group 
892 

893 

894 

367 

C ass 
Data processing, 
software development 
and computer 
consultancy services 
Business and 
management 
consultancv activities 
Architectural and 
engineering and other 
technical consultancy 
activities 
Manufacture of 
computers and 
computer based systems 

nine~ per cent. 

ten ~ er cent. 

thirty six Units 



·(viii) Total investments proposed : 
(Amount in Rupees) 

· [ix) Investment on built up space 
for Industrial use. 
[Amount in Rupees} 

[x} Investment on Infrastructure 
Development including 
investment on built up space 
for industrial use 
(Amount in Rupees) 

[xi) Proposed date of 
commencement of the 
Industrial Park 

2. The minimum investment on infrastructure devel pment in an Industrial Pork 
shall not be less than fifty per cent. of the total pr ject cost. In the case of an 
Industrial Park which provides built-up space for industrial use, the minimum 
expenditure on infrastructure development inclu ing cost of construction of 
industrial space, shall not be less than sixty per ce t. of the total project cost. 

3. Infrastructure development shall include, roads ncluding approach roads), 
water supply and sewerage, common effluent treatment facility, telecom 
network, generation and distribution of power air-conditioning and such 
other facilities as ore for common use for i dustrial activity which are 
identifiable and are provided on commercial ter s. 

4. No single unit referred to in column [2) of the T ble given in sub-paragraph 
(b) of paragraph 6 of S.O. 354{E) dated the 1st A ril, 2002, shall occupy more 
than fifty percent of the allocable industrial area of an Industrial Park and for 
this purpose a unit shall mean any separate and istinct entity for the purpose 
of one and more state or Central tax laws. 

5. Necessary approvals, including that for foreig direct investment or non­
resident Indian investment by the Foreign lnv tment Promotion Board or 
Reserve Bank of India or any authority specified under any law for the time 
being in force, shall be taken separately as pert e policy and procedures in 
force . 

. 6. The tax benefits under the Act can be availed f only after the number of 
units indicated in Paragraph 1, sub-paragraph (vii) of this notification, are 
located in the Industrial Park. 

7. M/s. Krishna Developers Private Limited, Mumb i, shall continue to operate 
the Industrial Park during the period in which the benefits under clause (iii) of 
sub-section 141 of section 801A of the Income-tax ct, 1961 ore to be availed. 



8. In case the commencement of the Industrial Po k is delayed by more than 
one year from the date indicated in paragraph • sub-paragraph (xi) of this 
notification. fresh approval will be required unde the Industrial Park Scheme, 
2002 or any other Industrial Park Scheme as ma be applicable. for availing 
benefits under clause (iii) of sub-section 4 of sec ion 801A of the Income Tax· 
Act. 1961. 

9. The approval will be invalid and M/s. Krishna evelopers Private Limited, 
Mumbai, shall be solely responsible for any reper ssions of such invalidity, if 

(i) the application on the basis of which t e approval is accorded by 
the Central Government contain wrong information or 
misinformation or some material inform tion has not been provided 
in it; 

(ii) it is for the location of the industrial ark for which approval has 
already been accorded in the name o another undertaking. 

1 0. In case M/s. Krishna Developers Private Limi d, Mumbai, transfers the 
operation and maintenance of the industrial par (i.e., transferor undertaking) 
to another undertaking {i.e .• the transferee und rtaking). the transferor and 
transferee shall jointly intimate to the Entrepren urial Assistance Unit of the 
Secretariat for Industrial Assistance, Departm t of Industrial Policy and 
Promotion, Udyog Bhawan, New Delhi-11 a ng with a copy of the 
agreement executed between the transferor a transferee undertaking for 
the aforesaid transfer. 

11. The conditions mentioned in this notification as ell as those included in the 
Industrial Pork Scheme. 2002 should be adher d to during the period for 
which benefits under this scheme are to be avail d. 

12. The Central Government may withdraw the a ove approval in case M/s. 
Krishna Developers Private Limited, Mumbai. foi to comply with any of the 
conditions. 

13. Any amendment of the project plan without e approval of the Central 
Government or detection in. future, or failure on the part of the applicant to 
disclose any material fact, will invalidate the ap oval of the industrial park. 

To 

[Notification No. C I 

The Manager, 
Government of India Press, 

Under Secreta 

Ring Road, Mayapuri Industrial Area, 
(Near Rajouri Garden). New Delhi. 

lo F.No. 178/142/20Q.9-ITA-I] 

Q/-/i.-
(PADAM SINGH) 

to the Government of India 
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